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FINAL ORDER No. 50983/2023

DR. RACHNA GUPTA

None is present for the appellant. Learned DR has placed on
record the copy of communication as has been received from the
Office of Deputy Commissioner (Review), CGST & Central Excise
Hqgrs, Bhopal dated 19.07.2023 informing that the present appellant
is already under insolvency proceedings before National Company

Law Tribunal, Mumbai. It is observed from the said communication
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that FORM C for submissions of proof of claim has already been
submitted by the department, awaiting the outcome of the
“Corporate Resolution Process” of the appellant’s company out of
said proceedings. In view of the said communication and in view of
the mandate of Insolvency Bankruptcy Code, we hereby dismiss the

appeal as infructuous.

[Dictated and pronounced in the open Court]

(DR. RACHNA GUPTA)
MEMBER (JUDICIAL)

(P.V. SUBBA RAO)
MEMBER (TECHNICAL)
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